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  GR Case No. 197/2009 

DISTRICT: DIMA HASAO 

IN THE COURT OF S.D.J.M, HAFLONG, DIMA HASAO. 

   CASE NO: GR No. 197/2009  

U/S. 387/34 of IPC.  

State of Assam 

       V/S 

1. Sri Tensongbe Jeme 

2. Sri Paugalungbe Jeme 

3. Sri Deiraing Jeme & 

4. Sri Bamsolungbe Jeme 

 

PRESENT:    Jafar Md. Azizul Karim Tapadar, AJS 

    Tuesday, the 30th day of April 2019 

APPEARANCE: 

For the State:    Ld. APP  

For the Accused:   Ld. Advocate Dipuing Pame.  

Date of Evidence: 26/02/2018 & 03/04/2019 

Date of Argument:   23/04/2019 

Date of Judgement:  30/04/2019 

 

     JUDGEMENT 

1. The FIR has been lodged by informant Thangliang Hrangkhol on 28-09-

2009 before the Officer In-Charge Haflong PS stating inter-alia that on 

27/09/2009 at around 7.30PM four persons came to their village Zion and 

start demanding ransom from the villagers. Suddenly the VDP party on 

action apprehended three persons namely (1) Teusangbe Newme, age 22 

yrs, S/O- Late. Inimtuiung Newme of Boro Chanam, (2) Derinag Kuame, 

age- 18 yrs, S/O- Heusangbe Kuame of Vill- Hindu Kamphai (3) 

Bangsolumbe Riame, age-24 yrs, S/O- Pakaing Riame of Vill- Boro 

Chanam. Later on the three accused persons were handed over to the 

Lodi VDP party for further taking necessary action. 

Hence the case. 
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2. On receipt of the FIR on 28/09/2009, case has been registered vide 

Haflong Police Case No. 105/2009 dtd. 28-09-2009, U/S. 387 of IPC and 

after completion of investigation, charge sheet no. 02/2010 dtd. 29/01/10 

has been submitted U/S. 387/34 of IPC against the accused person 

Tensongbe Jeme, Paugalungbe Jeme, Deiraing Jeme & Bamsolungbe 

Jeme. 

 

3. During the proceeding of the case, accused persons have appeared 

before the court and relevant documents were furnished to them under 

section 207 of Cr.P.C.  

On perusing the materials available on record prima facie case U/S. 

387/34 of IPC has been found against the accused persons and 

accordingly formal charge has been framed against them under aforesaid 

section of law. 

Content of the charge has been read over and explained to the accused 

persons to which they pleaded not guilty and claimed to be tried. 

 

4. During trial prosecution has examined 5 witnesses viz. Sri Thangliang 

Hrangkhol, the informant as PW.1, Miagailang Zeme as PW.2, 

Paubamheung Jeme as PW.3, Theikhup Hrangkhol as PW.4 & SI Sangkha 

Sargiary, the I/O as PW.5 and submitted documents viz. Exhibit.1, the 

FIR, Exhibit.2, the seizure list and seizure memo, Exhibit.3, Arms and 

ammunition Report & Exhibit.4, the prosecution sanction. 

The statement of defence of accused U/S. 313 CrPC has been recorded 

on the basis of the evidence on record. 

The defence side did not adduce evidence or submitted any documents. 

POINTS FOR DETERMINATION 

5. Whether accused Tensongbe Jeme, Paugalungbe Jeme, Deiraing Jeme & 

Bamsolungbe Jeme in furtherance of their common intention on 

27/09/2009 at around 7:30 PM started demanding money from the 

villagers of Zion village in order to commit extortion  and thereby accused 

persons  have committed an offence punishable U/S. 387/34 of IPC?  

 

6. I have heard arguments of both sides and carefully examined the 

evidence on record and came to the conclusion as mentioned under. 

DISCUSSION on EVIDENCE, DECISION, and REASON THEREOF 

7. PW.1, Thangliang Hrangkhol, the informant, during his examination in 

chief deposed that he knows all four accused persons. 

That in the month of September 2009, due to disturbances in Dima Hasao 

district, Zion VDP committee passed a resolution that from evening 6 PM 

to morning 5 AM, no outsider shall be permitted to enter the village 

without permission. 
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That after the passing of the aforesaid resolution a few days later the 

accused persons entered their village at 7.30PM night. 

That the VDP personnels of their village asked them about the reason of 

entering their village, to which they couldn’t give satisfactory reply & as 

such they were apprehended by VDP members. 

That at that period of time there were several incidents going on 

regarding extortion of money from the several villages & as such they 

also suspected that the accused persons might have entered their village 

for collecting extortion money. 

That thereafter they handed over the accused persons to the VDP of 

Lodhi village & they then handed over them to the police. 

That he also accompanied the VDP group of Lodhi while handing over the 

accused persons to the police. 

Ext.1 is the FIR lodged by him. 

Ext.1(1) is his signature. 

That police recorded his statement. 

 

During cross-examination PW.1 deposed that the accused persons were 

known to him as the residents of their nearby village. 

That the accused persons were from Jeme Naga community & they were 

from Hrangkhol community. 

That in order to avoid community collision they did not directly handed 

over the accused to police but handed over them to Lodhi village (Jeme 

Naga Village) VDP. 

That he didn’t ever see the accused persons involved in any extortion 

activity. 

 

8. PW.2, Miagailang Jeme, during his examination in chief deposed that he 

know all the accused persons & the informant. 

That he has forgotten the date, month & year of occurrence but 

remember that it was 8.30-9.00 PM of a certain night. 

That on the day of occurrence at the aforesaid time, accused persons 

were handed over to them (The Lodi Village VDP) by the VDP committee 

of Zion village. 

That at the relevant time he was ex-VDP president of Lodhi village. 

That at the time of handing over, Zion VDP committee informed them 

that accused persons were apprehended by them for doing wrongful act 

& as such they, the VDP committee gave corporal punishment to the 

accused & handed over them to the police. 

That police recorded his statement. 

 

During cross-examination PW.2 deposed that accused persons are known 

to them being relatives belonging to the same community. 

That at the time of handing over, Zion VDP told them that VDP members 

apprehended them while they entered into the house of Zion villagers. 



4 
  GR Case No. 197/2009 

That he has not seen the accused doing any illegal act. 

That he don’t know the details of the illegal act done by the accused at 

Zion village. 

  

9. PW.3, Paubamheung Jeme, during his examination in chief deposed that 

he know the accused persons & the informant. 

That occurrence took place in the year 2009. 

That at the relevant time of occurrence he was VDP president of Lodhi 

village. 

That on the relevant day of occurrence Zion VDP handed over the 

accused persons to them stating that they found the accused persons 

entered their village after 6 PM night, when outsider were not allowed to 

enter the village without permission. 

That they then handed over the accused to police. 

 

During cross-examination PW.3 deposed that they don’t remember 

whether police recorded his statement. 

That accused persons are their co-villagers. 

That he knows that accused persons were never involved in any extortion 

activity.  

 

10. PW.4, Thiekhup Hrangkhol, during his examination in chief deposed that 

he knows the accused persons being residents of neighbouring villages & 

knows the informant. 

That occurrence took place in the year 2009 in a certain night of 

September at around 7.30PM. 

That at the time of occurrence he was at Church. 

That he was Village Secretary of Zion Village.  

That at that period there was disturbances of communal clash at Dima 

Hasao district & as such villagers & VDP committee resolved that after 6 

PM no outsider shall be allowed to enter the village. 

That at that time VDP members of Zion village apprehended accused 

persons who entered their village after 6 PM. 

That after coming out of the church, they learnt about the same & 

accordingly informed VDP of Lodhi village & handed the accused to them. 

That Lodhi VDP then handed over the accused to the police. 

That police recorded his statement. 

 

During cross-examination PW.4 deposed that they have hanged one copy 

of resolution of non-entrance of outsider after 6 PM at the village entry. 

That at the relevant time of occurrence it was dark time. 

That he can’t say whether accused persons entered their village for 

demanding extortion money or not.   
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11. PW.5, SI Sangkha Sargiary, the I/O during his examination in chief 

deposed that on 20-09-2009 he was O/C at Haflong PS. 

That on that day he received an FIR from T. Hrangkhol. 

That he registered the PS case U/S. 387 of IPC. 

Ext.1 is the FIR. 

Ext.1(2) is his signature. 

That he endorsed the case to SI Ananta Kr. Laskar for investigation Mr. 

Laskar died. 

That he forwarded the charge sheet submitted by him. 

Ext.2 is the charge sheet.  

Ext.2(1) is the signature of Late Laskar which he know. 

Ext.2(2) is his signature.  

 

During cross-examination PW.5 deposed that he did not investigate the 

case. 

That he doesn’t know have personal knowledge about it. 

 

 

12. On careful scrutiny of the record it is observed that prosecution case as 

alleged in the FIR is that on 27/09/2009 at around 7.30PM four persons 

came to their village Zion and start demanding ransom from the villagers. 

Suddenly the VDP party on action apprehended three persons namely (1) 

Teusangbe Newme, age 22 yrs, S/O- Late. Inimtuiung Newme of Boro 

Chanam, (2) Derinag Kuame, age- 18 yrs, S/O- Heusangbe Kuame of Vill- 

Hindu Kamphai (3) Bangsolumbe Riame, age-24 yrs, S/O- Pakaing Riame 

of Vill- Boro Chanam. Later on the three accused persons were handed 

over to the Lodi VDP party for further taking necessary action. 

 

Prosecution side adduced evidences of 5 PWs including the IO. 

On going through the evidences of PW.1, the informant is seen 

to depose that on the evening of occurrence VDP Personnel of 

their village apprehended the accused persons who entered their 

village after 6:00 PM in derogation of the resolution taken on 

that behalf and at that time there were incidences of extortions 

of money from several villagers, so the accused persons were 

suspected of having entered the village for extorting money. 

However PW.1 himself admitted that he did not ever see the 

accused persons involved in any extortion activity.  

PW.2 and PW.3 are from Lodhi Village to whose VDP, accused 

persons were handed over after apprehending them by Zion VDP. 

PW.2 deposed that at the time of handing over the accused 

persons to them i.e. VDP of Lodhi Village, Zion VDP Committee 

informed them that accused persons were apprehended by them 

for doing wrongful act for which, they ( Lodhi Village VDP) gave 

corporal punishment to the accused persons prior to handing 
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over them to the Police. However at the cross examination PW.2 

admitted that he does not know the details of the illegal act done 

by the accused persons at Zion Village and also did not see the 

accused doing any Illegal act. PW.3 also during his cross 

examination stated that he knows that accused persons were 

never involved in any extortion activity. 

PW.4 another inhabitant of Zion Village deposed the same as 

narrated by the informant/PW.1 who also could not say whether 

the accused persons entered their village for demanding 

extortion money or not. 

 

From the evidences of the aforesaid PWs, it is clearly seen that 

accused persons were mainly apprehended by the VDP of Zion 

Village, as they entered their village after 6:00 PM, contrary to 

the resolution taken by the Zion Villagers that no outsider shall 

enter their village from 6:00 PM to 5:00 AM without permission. 

 

There is no evidence on record as regarding alleged extortion 

rather evidence reflects that since during the relevant period 

there were extortion incidents in their village and suspecting the 

accused persons, the VDP of Zion Village apprehended them, 

handed over them to VDP of Lodhi Village who in turn handed 

over them to the Police.    

 

Hence on the basis of the above discussion it is concluded that 

prosecution has failed to prove the guilt of the accused 

Tensongbe Jeme, Paugalungbe Jeme, Deiraing Jeme & 

Bamsolungbe Jeme as alleged U/S. 387/34 of IPC beyond 

reasonable doubt.  

 

13. Thus the accused Tensongbe Jeme, Paugalungbe Jeme, Deiraing Jeme & 

Bamsolungbe Jeme are acquitted from the charges of offence punishable 

under section U/S. 387/34 of IPC and are set at liberty forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 30th day of April, 2019. 

 

 

 (Dictated by) 

Jafar Md. Azizul Karim Tapadar 

S.D.J.M., Dima Hasao                 Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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APPENDIX 

 

1. Witness for Prosecution 

1. PW.1, Sri Thangliang Hrangkhol, the informant  

2. PW.2, Miagailang Zeme  

3. PW.3, Paubamheung Jeme  

4. PW.4, Theikhup Hrangkhol & 

5. PW.5, SI Sangkha Sargiary, the I/O  

 

2. Witness for Defence 

NIL 

 

3. Court Witnesses 

NIL 

 

4. Prosecution Exhibits 

1. Ext.1 is the FIR. 

2. Ext.1(1) is the signature of Sri Thangliang Hrangkhol, the informant. 

3. Ext.1(2) is the signature of SI Sangkha Sargiary, the I/O. 

4. Ext.2 is the charge sheet.  

5. Ext.2(1) is the signature of I.O. Late Ananta Kr. Laskar which SI Sangkha 

Sargiary, knows. 

6. Ext.2(2) is the signature of SI Sangkha Sargiary, the I/O.  

  

 

5. Defence Exhibits 

NIL 

 

6. Court Exhibits 

NIL 

 

 

               Jafar Md. Azizul Karim Tapadar 

                                                                Sub-Divisional Judicial Magistrate, Dima Hasao. 
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   ORDER 

Date:  

30/04/19 Accused persons are present. 

In light of the above discussion, observation, and the reasons, 

conclusion drawn in the judgment is that, prosecution has failed to 

prove the guilt of the accused Tensongbe Jeme, Paugalungbe 

Jeme, Deiraing Jeme & Bamsolungbe Jeme as alleged U/S. 

387/34 of IPC beyond reasonable doubt.  

 

Thus the accused Tensongbe Jeme, Paugalungbe Jeme, Deiraing 

Jeme & Bamsolungbe Jeme are acquitted from the charges of offence 

punishable under section U/S. 387/34 of IPC and are set at liberty 

forthwith. 

 

Bail bond shall remain in force for next 6 months. 

 

Judgement is pronounced and delivered in open court, under my hand 

and seal of this Court on the 30th Day of April, 2019. 

Case is disposed of accordingly.                  

                       

        S.D.J.M. 


